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No. O.A. 350/00801/2017 Date of order: 11.7.2017

Present: Hon’ble Ms. Jaya Das Gupta, Administrative Member

For the Applicant ; Mr. J.R. Das, Counsel
Ms. T. Maity, Counsel
For the Respondents :‘ Ms. D. Nag, Counsel
ORDER(Oral}

Per Jaya Das Gupta, Administrative Member:

Ld. Counsel for both sides are present and heard.
2. The applicant has approached this Central Administrative Tribunal

under Section 19 of the AT Act, 1985 seeking the following reliefs:-

‘a)  To pass an order dlrectmg upon the respondents to issue an
appointment order .as\ per Bio-data verification on the basis of
verification of the all- certificate:-on.15.07.2016 in favour of the most
eligible candtdate in terms of notnﬂcatlon dated- 31 03 2016.

b) Topassan appropnate orderfdlrectmg upon the respondents to

produce the report of the- Blo-dataxenf cétion of 4+ the candudates who
are supplied in'terms of the; notlﬁcatuon on dated 311 03, 2016 and if it is
found that the’ apphcants fulr maﬂ ‘ehglble cntenon and secure the
highest marks.in that event a necessary “direction be 1ssued upon the
respondents to |ssue apponﬁiment order in favour of'the candidates.
c) Topassan order direction upon the respondents to consider the
representation dated 20.04.2017—"" /

d) And to pass such further other order-of orders as your Lordships

a——

may seem fit and proper. R -
f) Cost”

2. It is the submission of Ld. Counse! for the appiicant that he will be
satisfied if a direction is given for consideration of representation made by
the applicant Shri Manas Kumar Barman on 20.4.2017 before respondent
No. 3 i.e. The Superintendent of Post Office, RMS “SG” Division. However,
the Ld. Counsel for the respondents on instructions submitted that sush
representation has not been received by the office.

3. Hence, with the consent of both the parties, it is directed that a fresh
representation giving all details shall be submitted by the applicant within a

period of 15 days after getting a certified copy of this order. Such
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representation when received by respondent No. 3 shall be disposed of as
2uA

art?
per law within a period of oae monthSand decision arrived at should be
~ .
conveyed to the applicant within a period of one week thereafter. It is made
clear that | have not gone into the merits of the case and all points are left

open for consideration by respondent No. 3.

4 The O A. is disposed of with the above direction.
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(Jaya Das Gupta)
Administrative Member
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